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e CENTRAL ADIINISTRAT1UE TRIGUNAL

BFNGELERE BE NCH

'Second Floor, :
Commercial Complex,
Indiranagar, .
Bangalore=560038,

 Dated: I OSEP1993

APPLICATION no(s)__. 335 of 1993,

apPL ICRNTS;,

' _RF PONDENTS Director, Small Industrles
.S, Shankararaman SerV1ces Instltute,Bangalore & Others
TO, - |
1é ' .Br.M.S.Nagaraja._
- Advocate,No.l11,

Second Floor,
' First Cross, _
v ' Sujatha Complex, .
' " Gandhinagar, -
Bangalore~9.

'.2. : The Dlrector,
' -Small Industries. Serv1ce Ingtitute,
RaJaJlnagar Bangalore—séo 044, g

3 ‘Sri.M.x.Xxdmaxajaxah Vasudeva Rao,
‘Central Govt.Stng.Cognsel,
+High Court Bulldlng, ’
Bangalore—l.

Subject{l Foruardlnguof copies oF ‘the Ordergpassed !
: the Cemtral Rdmlnlstratlve Trlbunal,anqalore.;

Please find enclosed hereulth a copy of the
URDER/STAY/INTERIM URDER paosed by thls Tribunal in the
above said appllcatlon( ) on rd. S !
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

. BANGALORE BENCH: " :BANGALORE

DATED THIS T WENTY THIRD DAY OF SEPTEMBER, 1993

Present: Hon'ble Shri V.Ramakrishnan,

‘Hon'ble Shri A;N.Vujjahéradhya,

APPLICATION NO,335/93

Shré E S.Shankararaman
aged 58 years '
S/o late SriK.R,Subramanya Iyer,

Stenographer Grade 1II, _
0/o the Small Industries Ssrvice Institute,
Ministry of Industries, o
Government of India,
Rajajinagar,
Bangalore-560 044, :
(Or. M.S.Nagaraja ~ Advocate)

Vergys

1. The Director,

The Small Industries Service Institute,
Bangalore-560 044, ‘

2. The Development Commissioner,
Small Scale Industries,.
Department of S$.S.1.

Agro and Rural Industries,:
Ministry of Industry,
Government of India,
- New Delhi,

3. Union of India _
represented by Secretary to Government,

Ministry of Industries,
New DOelhi, -

(Shri M.Vasudeva Rag - Advocate)

Member (A)

Member (3)

«.Applicant

'vee. Respondents

This application having come up for admission-

before this Tribunal today; Hon'ble Shri V.Ramakrishnan,

Member (A) made the following,

DRDER

¢

Heard Dr.M.S.Nagaraja for the applicant and

;<N.Uasudeba Rao -for the :espbndents. It is seen that



(O
the Development Commissioﬁér, Small Scale Industries has ?
taken up the matter fegarding éligibility of the applicant
for the higher pay scals uith the administrative authorities‘
vide Annexure A5, There: 1s also a representation dated 26th

(S M
December, 199134Uh1d1 is yet to be disposedoff,

Ue direct the
department to dispose off the representation at Annexure A6
within a period of three months fromthe date of receipt of
a copy of this order. If the applicant is still aggrieved by

any order passed by the respondents, he is at liberty to ' .*E
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aprroach this Tribunal,
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